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Action Taken Report filed on behalf of the Chief Secretary, Government of 
Kerala (1st Respondent) before the Hon'ble National Green Tribunal, 

/2022 

Krishna Das KV Applicant 

Versus 

State of Kerala Respondent 

The Hon'ble National Green Tribunal vide order dated 07/01/2025 in MA 
No.58/2024 in OA No.147/2022 had issued the following directions: 

The Hon'ble NGT, Principal Bench, New Delhi has directed the Chief 
Secretary, Government of Kerala to furnish the details of the State Level 

Monitoring Committee chaired by Hon'ble Justice A.V. Ramakrishna Pillai 
(Former Judge, High Court of Kerala). In addition to the above, the Hon'ble 
Tribunal has ordered for furnishing details on the following points: 

• " Chief Secretary, State of Kerala should file its response as to what Steps

that have been taken for protection of important Ramsar site (Ashtamudi
Lake and Vembanad wetland) from its deterioration and damage in the
manner it has been reported. Reply shall be filed by Chief Secretary, State
of Kerala within three weeks.

• Chief Secretary, State of Kerala shall also submit particulars and details

of action taken with respect of industries or local bodies, etc. which are
discharging effluent and other polluting matter in the lakes, as also water
quality of Ashtamudi lake

• Tribunal has earlier found that water quality of both water bodies is in

Class 'D' of primary water quality criteria thereby not complying with
'bathing' standards. In view of earlier orders, we also issue further
following directions to Chief Secretary to inform:

i. What is status of utilization of Rs.10 crores as compensation and extent of
environmental compensation utilization for restoration?

ii. What concrete actions have been taken to prevent sewage disposed in two
water bodies through House Boats, Panchayats, Corporations, industries, flat
owners, resorts and others?

iii. What are achievements as per action plan with time bound activities to be
completed? "

It is respectfully submitted that the Principal Bench, Hon'ble NGT, New Delhi 
as per the order dated 16.01.2019 in OA No. 606/2018 had directed to constitute 
State Level Committee in Kerala instead of Regional Monitoring Committee 
under the Chairmanship of Hon'ble Justice A.V. Ramakrishna Pillai, Former 
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Judge, High Court of Kerala for monitoring the compliance of Solid Waste 
Management Rules 2016. 

In compliance to the above order dated 16.01.2019, KSPCB vide order 

No.PCB/HO/EE4/NGT-SWM/SLC/8/2019 Dated 30.01.2019 has constituted 

the State Level Committee in Kerala for monitoring the compliance of Solid 

Waste Management Rules, 2016 under the Chairmanship of the Hon'ble Justice 

A.V. Ramakrishna Pillai, Former Judge, High Court of Kerala with the Member

Secretary, Kerala State Pollution Control Board as the Member Secretary of the
Committee, other members being Secretaries, Urban Development/Local
Bodies/Local Self-Government, Environment, Rural Development, Health and
representative of CPCB. ( attached as Annexure A)

The State Level Committee for monitoring the compliance of Solid Waste 
Management Rules, 2016 under the Chairmanship of the Hon'ble Justice 
A.V. Ramakrishna Pillai, former Judge High Court of Kerala is still

continuing. The Committee have also submitted various reports to Hon'ble
NGT. The last report on fish killing in Ashtamudi lake was submitted on

27.10.2024.

It is submitted that various actions have been taken by the Government for the 

protection of the Vembanad and Ashtamudi lakes by the involvement of 
respective local bodies in the catchment area. The kerala State Pollution Control 
Board is engaged in monitoring the consent conditions applicable to industries 

and taking action against any violations as and when noticed. No industries are 
allowed to discharge effluents without treatment to any, waterbody. Continuous 
and consistent monitoring activities to the maximum extent possible are being 

carried out by local bodies and KSPCB to trace violations and to b_ook the 

violators. The pollution sources include domestic sewage and solid waste. For 

proper enforcement of Solid Waste Management Rules, strict fining of violators 
and slapping of Environment Compensation notices were taken up. The 

institutions found evading the statutory consent regime were made to apply for 

statutory consents to scrutinize their function in respect of waste management. 

The Cochin Port Trust has now applied for the statutory consent of the Board 

and the application is being processed. The fishing harbours are also directed to 
register under the consent regime of the KSPCB for strengthening enforcement. 
Sanitation surveys like that at Ashtamudi lake ( covering Kallam Corporation & 
12 Panchayats) were taken up as part of identifying pollution. Pollution hotspots 
were identified and joint inspection of various stakeholder Departments were 
also carried out. 

The Irrigation Department and Kerala Water Authority under the Water 
Resources Department are engaged in desilting & rejuvenating the water bodies 
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PROCEEDINGS 
(Present Sri. K. Sajeevan ,Chairman) 

Sub: Logistics and other facilities by the State Pollution Control Board to the 
Committee constituted by the Hon. NGT in OA No. 606/20 18—Sanctioned-
Orders issued 

KERALA STATE POLLUTION CONTROL BOARD 
No. PCB/HO/EE4/NGT-5WMJ5LC/8/20 19 	 Dated: 30.01.2019 

Read: 1. Order of Hon. NGT in OA No. 606/2018 dated 16.01.2019 

ORDER 

Vide read (1), the Hon'ble NGT, Principal Bench, New Delhi has 

directed to constitute State Level Committee in Kerala instead of Regional 

Monitoring Committee under the Chairmanship of Hon'ble Justice A.V. 

Ramakrishna PilIai, Former Judge, High Court of Kerala for monitoring the 

compliance of Municipal Solid Waste Management Rules 2016. 

Hence sanction is hereby accorded to constitute the State Level 

Committee in Kerala for monitoring the compliance of Municipal 

Solid Waste Management Rules, 2016 under the Chairmanship of 

t-lon'ble Justice A.V. Ramakrishna Pillai, Former Judge, High Court of Kerala 

with Member Secretary, Kerala State Pollution Control Board as the Member 

Secretary of the Committee, other members being Secretaries, Urban 

Development/Local Bodies/Local Self-Government, Environment, Rural 

Development Health and representative of CPCB. 

In view of Hon'ble NUT order, following directions are also issued. 

Kerala State Pollution Control Board will provide Logistics and 

honorarium which can be met out from Environment Compensation finds 

on the basis of 'Polluter Pays Principle' or otherwise. 

The Committees may work tentatively for six months or as may be found 

necessary. 

The Committees may hold their first meeting positively before 

15.02.2019 and thereafter hold meetings periodically as may be found 

necessary as per directiop of the Chairperson of the committee. 
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4. Expenditure in connection will be met from the head of account 'State 
Level Monitoring Committee for Solid Waste Management Rules 2016 1 . 

Sd!- 

CHAIRMAN 
To 

Hon'ble Justice A.V. Ramakrishna Pillai 
Former Judge, High Court of Kerala 
Ampazhavelil, Raj i Nagar, Elamakkra 
Kochi-26 

Smt. S. Sreekala, Member Secretary 

3< Committee Member, Environment Department 

Committee Member, Local Self Government Department 
Committee Member, Health & Family Welfare Department 
Committee Member, CPCB 

Copy to: 

The Accounts Officer 
CA to Chairman 
CAtoMS 

FORWARDED/BY ORDER 
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SENIOR ENVIRONMENTAL ENGINEER-2 
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